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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
CP No. 200/2020 

in 
O.A. No.4520/2015 

 
Today, this the 26th day of November, 2020 

 

(Through Video Conferencing) 
 

Hon’ble Mr. Pradeep Kumar, Member (A) 
Hon’ble Mr. R.N. Singh, Member (J) 

 

Shri Mahendra Singh Son of late Shri Kanhi Lal 
Retd. Sub Post Master, Aruna Naghar Post Office, 
Delhi North Postal Division, Delhi-110054 
R/o H. No. 84, Gali No. 5 
Gulb Vatika, Loni Border, Loni Post Office, 
Distrcit Ghaziabad, U.P 
Address for Service of Notices C/o Sh. Pradeep Kr. Advocate 
Ch. No. 665, Western Wing, 
Tis Hazari Court, Delhi-110054 

..Applicant  
 

(By Advocate: Sh. Pradeep Kumar) 
 

Versus 
Ms. Aindri Anurag, 
The Chief Postmaster General, 
Delhi Circle, Department of Posts 
Meghdoot Bhawan, 
New Delhi-110001 

.. Respondents 
 

(By Advocate: Sh. Vijender Singh) 
 

ORDER (Oral) 
 

Hon’ble Mr. Pradeep Kumar, Member (A): 
 

The OA was disposed of vide Order dated 20.02.2020. The 

respondents were directed to pass an order within a period of 60 
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days. Since, the directions were not complete with, the petitioner 

has preferred the instant CP. While the CP was being prosecuted, 

the respondents have submitted the compliance affidavit wherein 

a copy of the order dated 13.10.2020 has been filed. 

 The applicant, however, pleads that even while there has 

been delay in passing these directions, the directions by the 

Tribunal have also not been complied with.  

Matter has been heard. Learned counsel Sh. Pradeep 

Kumar represented the applicant and learned counsel Sh. 

Vijender Singh represented the respondents.  

The Tribunal finds that the respondents have substantially  

complied with the directions of the Tribunal. Accordingly, CP 

does not survive. The same is accordingly dismissed and the 

notices are discharged.  

Applicant, however, has liberty to file an OA if he is 

aggrieved with the order passed by the respondent of 

13.10.2020. 

 

 
(R.N. Singh)       (Pradeep Kumar) 
Member (J)                        Member (A) 
 

 
/ravi/rk/pinky 


